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DEPARTMENT OF FISHERIES AND FISHERMEN WELFARE

Additional Action Taken Report on Conservation of sea turtles

1.

been

Implementation of Fishing Restrictions especially within 5nm
area from shore

In order to conserve the sea turtles, the following instructions have

issued to the Coastal Regional Joint/ Deputy Directors of Fisheries

and Authorized officers/ Asst. Directors of Fisheries vide Commissioner of
Fisheries and Fishermen Welfare Memorandum No. Rc. No.1368 /16/2024,
dated.22.01.2025.

>

As per the sub-rule-5 of Rule-17 of Tamil Nadu Marine Fishing
Regulation Rules, 2020; no trawl net shall be used without fixing
Turtle Excluder Device (TED) before the cod end during the
specified period as may be notified by the authorized officer.
Accordingly, all the authorized officers have already been instructed
to ensure that the trawl nets are fixed with Turtle Excluder Device
(TED) during the period of 1st January to April 30th. In this regard
it has been reiterated to ensure that the trawl nets are fixed with
Turtle Excluder Device (TED) especially during the period of January
to April every year. Hence, all the officer have been instructed to
ensure strict compliance through regular departmental as well as
joint patrolling to monitor, any violation closely, so as to take action
to under the provisions of TNMFR Act.

The Government have issued notification vide G.0.(Ms)No.146,
Animal Husbandry, Dairying and Fisheries (FS-3) Department, dated
27.09.2016 and G.0O.Ms.No.62, Animal Husbandry, Dairying and
Fisheries (Fs-3) Department, dated 10.03.2017 to prohibit the
fishing by mechanized fishing vessels, motorized country crafts with
engine capacity more than 10 HP and usage of ‘ray fish nets’ by
motorized country crafts and those using mechanized fishing
techniques in a radius of 5 (five) nautical miles around potential

nesting and breeding sites of sea turtles identified by Central Marine



Fisheries Research Institute and Department of Forest in the coastal

areas of Chennai, Kanchipuram, Cuddalore, Villupuram,

Nagapattinam, Ramanathapuram, Thoothukudi and Kanniyakumari

Districts of Tamil Nadu during the turtle breeding season.
> Use of Ray Fish net during the Turtle Breeding Season should be

monitored by conducting regular departmental and joint patrol as

per the guidelines of the Task Force constituted for the conservation
of sea turtle. Fishing within 5 nautical miles shall be monitored
through installed transponders with Nabhmitra Application. Hence,
the authorized officers have been instructed to file charge sheets
against the violators of the above notifications towards sea turtle
conservations and to stop all Government relief assistance and
welfare scheme benefits to violators. ‘

> They have also been instructed to Conduct awareness campaigns in
the fishing villages by involving officials from Forest Department,

Fishing Boat Owners Association, NGO’s and Village Panchayat

Presidents. It is to be ensured that sufficient hoardings are erected

in the prominent places of FHs/FLCs/FLPs regarding conservation of

Sea Turtles.
> The Authorised Officers have been instructed to frame charges

under section 17 and penalize under sub section (1)(a), (1)(b),

(1)(c), (1)(d), (1)(F), (2) and (3) of section 18 of TNMFR Act 1983

for violation of provisions in the act especially during the Turtle

breeding season as specified in the notification for protection and
conservation of sea turtles.

As submitted during the earlier action taken report, as there are no
immediate solution available to enforce the fitment of Turtle Excluder
Device (TED) in all 3,524 Trawlers of the State (Trawlers in Chennai -
457 Nos), the Authorized officers of this department are actively
involved in the regular department patrolling as well as joint patrolling
with the Forest'Department and Coastal Security Group to find the

violation of trawling within 5nm from the shore, so as to immediately



address the issue of sea turtles conservation while migrating towards
shore for nesting.

After 17.01.2025, a total of 71 awareness programmes have been
conducted. Also, 68 patrolling by Department of Fisheries and
Fishermen Welfare and 18 joint patrolling with Forest Department and
Coastal Security Group have been undertaken. Details of the district
wise number of awareness programmes and patrolling conducted after

17.01.2025 are submitted as follows.
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2. Penal Action for Violations:
Based on the above patrolling and scrutiny of the movement of

mechanized fishing boats which are installed with transponders through
Nabhmitra application, 193 nos of charge sheet have been filed against
the erring fishing boat from 17.01.2025 to 05.02.2025, in which 68



charge sheets have been filed in Chennai District alone, owing to the

intensive patrolling conducted. District wise details are as follows.
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Among the 172 charge sheeted mechanized fishing boats, 30 boats
have been impounded until the completion of the adjudicating officer’s
proceedings and accordingly fuel subsidy has also been stopped to all
these 172 fishing boats.

3. Authorization of Coastal Security Group & Marine
Enforcement Wing

Proposal has been submitted to Government vide this office letter
number 40337/16/2014 dated 29.01.2025, which is under process for
permitting the Authorized officers/ Assistant Director of Fisheries &
Fishermen Welfare to authorize the officers not below the rank of Sub
Inspector of Police in the Coastal Security Group and officers not below
the rank of Adhikari in the Indian Coast Guard as "inspection officers"
under the Tamil Nadu Marine Fishing Regulation Act, 1983. This
authorization shall empower these officers to enter, search, and seize any
fishing vessel as per the provisions of the Act, excluding those related to
the Registration of Fishing Vessels/Boat building yards, fishing net
manufacturers or suppliers, Licensing of fishing vessels, and Driving
licenses for mechanized fishing vessels.

Meanwhile, all authorized officers were instructed to authorize the
Police officials of the Marine Enforcement Wing (MEW) of Fisheries and

Fishermen Welfare Department to discharge the powers of Inspecting




officer vide memo 40337/16/2014 dated 22.01.2025 and accordingly MEW
officials have been authorized to inspect the fishing vessels.

4. GPS Monitoring of Fishing Boats within five Nautical Miles.
In order to effectively monitor the movement of fishing vessels

within 5NM, the Authorized Officers have been instructed to sensitize the
mechanized fishing boat owners that switching off Transponder (Vessel
Tracking System) is an offence and to keep transponder in switch on
position during the entire fishing trip. They have also been instructed vide
this office communication Itr R.c No. 40337/16/2014 dated 22.01.2025 to
take stringent action against the boat owners who are not following the
instructions as per section6(3) of TNMFR Act 1983. The fishing by
mechanized fishing boats is daily observed through Nabhmitra Application
of transponders and details of the mechanized fishing boats that remains
within 5 nautical miles for longer duration is considered to be fishing and
those details are sent to the concerned Authorized officers from head
office daily basis to take action as per the TNMFR Act, 1983.

5. Enforcing the use of Turtle Excluder Device (TED) in the
trawl nets

The Government of Tamil Nadu in compliance with the Ho’ble High
court directions in Suo-motu PIL W.P. No. 1499 of 2015 amended the
Tamil Nadu Marine Fisheries Regulation Rules 2020 and included in
subsection 5 and 6 in section 17 Regulation of fishing Gear to prohibit

mechanised trawling fishing boats to operate without TED in cod end.

In 2016, Fisheries & Fishermen Welfare Department along with
Forest Department conducted a series of fishing trials with Trawl nets
fitted with TED in Tamil Nadu under the guidance of Central Institute of
Fisheries Technology (CIFT). During these trials, it was observed that
along with turtle, bigger size high valued commercially important fishes
were also escaped (>20% in terms of quantity in total catch) through
TED. As on date, Turtle Excluder Device (TED) design standardization is

still under research in India since 2016. Therefore, continuous.



improvement of the TED for its efficacy was under research by the CIFT.
Under these circumstances of non-availability of TED devices and
unproven results/ efficacy of TED in trophic multi species trawl fishing

methods, fitment of TED in trawlers got delayed.
US Ban on Indian Wild Caught Shrimp and developments

Meanwhile, during the year 2019, USA imposed ban on importing
wild-caught shrimps from India under the pretext of Marine Turtle
Conservation, which is still in effect, citing that protected sea turtles get
entangled in fishing nets. This has led to a complete halt in India’s export
of Wild caught shrimp to the USA.

ICAR-CIFT & MPEDA’s Model prototype TED evaluated in June 2022
at Panama City, USA, in which India received the final report from US-
National Oceanic and Atmospheric Administration (US-NOAA) on
04.02.2023. Also, US team visited India during February 18" to 26",
2024 to evaluate the field performance of the modified TED.

In this connection, MPEDA is planning to supply few TEDs to all
State Fisheries Departments through NETFISH to conduct field
demon_strations trials for educating fishers about the advantages of TEDs.
Based on the request of the MPEDA, CIFT has floated RFQ and 4 vendors
have also been empaneled for fabricating TED for trials. On 03.02.2025
CIFT has issued orders for empanelling 4 vendors with an approved rate
of Rs 23,485 (including GST) for one TED.

CA. 288/2021 filed in HON'BLE SUPREME COURT OF INDIA

>

Mr. Arnav Sinha has filed a civil appeal in Supreme Court of India
w.r.t. implementation of TED: ‘ifn trawl boats in India. In the above case

MoEF ,DoF- Gol and DoF of all coastal states are respondents.

The Hon'ble Supreme court has appointed two independent lawyers
as Amicus Curiae. The Counter Affidavit has been filed by DoF, GoTN and

DoF- Gol for the above case. Orders awaited in this case.



AT A R T R s i s e
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Therefore,

> In addition to the initiatives of MPEDA for TED trials (only 2 units
allotted for TN), installation of TED in 50 boats on trial basis will be
initiated by Department of Fisheries and Fishermen Welfare with
present improved CIFT design. Necessary proposal for sanction of
funds have been submitted to Government on 06.02.2025.

> Scaling up the procurement or installation of TED in all the trawlers
of the State will be done based on the verdict of the Hon'ble
Supreme Court of India in CA 288/2021.

. It is learnt that due to the combined efforts of the Fisheries and
Fishermen Welfare Department, Forest Department, Coastal Security
Group and other line departments, the events of dead turtles getting
washed ashore has come down drastically in the recent days. It is
submitted that all these joint efforts will be continued intensively until the
completion of the sea turtle nesting/ breeding season (i.e. up to April,

2025) and it will be extended further based on the requirement.

Sd/- R.Gajalakshmi
Commissioner
Fisheries & Fishermen Welfare

\

©éle2)|2028
for Co missioLerI
Fisheries & Fishermen Welfare

(R



9 ANNEXURE 1

© [Regd. No. TN/CCN/467/2012-14.
GOVERNMENT OF TAMIL NADU [R. Dis. No. 197/20009.
2016 [Price: Rs. 1.60 Paise.

TAMIL NADU
GOVERNMENT GAZETTE

EXTRAORDINARY  PUBLISHED BY AUTHORITY

No.230] CHENNAI, TUESDAY, SEPTEMBER 27, 2016
Purattasi 11, Thunmugi, Thiruvalluvar Aandu-2047

Part Il—Section 1

Notifications or Orders of specific character or of particular interest to the public
iIssued by Secretariat Departments.

NOTIFICATIONS BY GOVERNMENT

ANIMAL HUSBANDRY, DAIRYING AND FISHERIES DEPARTMENT

PROHIBITION OF FISHING BY ANY KIND OF FISHING VESSELS IN A RADIUS OF 5 NAUTICAL MILES
AROUND THE POTENTIAL NESTING AND BREADING SITES OF SEA TURTLES IN THE COASTAL AREAS

UNDER THE TAMIL NADU MARINE FISHING REGULATION ACT, 1983.

[G.O. Ms. No. 146, Animal Husbandry, Dairying and Fisheries (FS-3), 27th September 2016,
yrlerd] 11, gerupdl, Slmevsteneut oy emmm(h—2047.]

No.lI(1)/AHDF/11(b)/2016.

In exercise of the powers conferred by clause (a) of sub-section (1) of section 5 of the Tamil Nadu
Marine Fishing Regulation Act, 1983 (Tamil Nadu Act 8 of 1983), the Governor of Tamil Nadu hereby prohibit
the fishing by mechanized fishing vessels, motorized country crafts and those using mechanized fishing
techniques in a radius of 5 (five) nautical miles around the following potential nesting and breeding sites
of sea turtles identified by Central Marine Fisheries Research Institute and Department of Forest in the
coastal areas of Chennai, Kanchipuram, Cuddalore, Villupuram, Nagapattinam, Ramanathapuram,
Thoothukudi and Kanniyakumari Districts of Tamil Nadu during the turtle breeding season i.e., for a period
of four months from the 1st January to 30th April of every year (both days inclusive)

Potential nesting sites of Sea Turtle along the coast of Tamil Nadu

S.No. District Location

) ) ©)

1. Chennai 1. From Napier Bridge to Tiruvanmiyur Regional
Transport office backside

2. Kanchipuram 1. Kottivakkam to Kovalam beach

[1]

DTP—II-1 Ex. (230)
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S.No.
(1)

3.

District

)

Cuddalore

Villupuram

Nagapattinam

© o N o 9k~ w NP

© N o o~ 0w DN PE

© © N o g~ 0 DN

N NN PR R R R R R R R R
N B O © © N O O A W N B O

Location

3
Pillumedu - Chinna vaikkal
Chinna vaikkal - Mudasalodai
Chinoor - Saamiyar pettai
Saamiyar pettai - Aiyampettai
Aiyampettai to Thamanampettai
Thamanampettai to Sothikuppam
Gori to Devanampattinam Beach
Devanampattinam Beach

Devanampattinam Village- Suba Uppalavaadi

Alagankuppam
Vasavankuppam
Kaipanikuppam
Ekkiyarkuppam
Anumandaikuppam
Mudhaliyarkuppam
Pudhukuppam

Bommiyarpalayam

Kodiyampalayam
Madavamedu
Kottaimedu

Chinna Kottaimedu
Koolaiyar

Thoduvai
Thirumullaivasal
Keelamoovarkarai

Chavadikuppam

. Naickerkuppam
. Madhthukuppam
. Pudhukuppam
. Vanagiri

. Chinnamedu

. Chinnankudi

. Thazhampettai
. Pudhupettai

. Perumalpettai

. Vellakoil

. Kuttiyandiyur

. Chandrapadi

. Chinnoorpettai
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S.No.

)

District

)

Nagapattinam—Cont.

Ramanathapuram

Thoothukudi

23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.

o g M w NP

10.

11.
12.
13.

A w DN

o

Location

3

Nagoorpattinacheri
Samanthanpettai

Velankanni

Kameshwaram

Viluthamavadi (Vettaikaraniruppu)
Vanavanmahadevi

Vellapallam

Pushpavanam

Arcattuthurai

Kodiakadu

Kodiakarai

Mandapam ( Gulf of Mannar)
Kannirajapuram

Mookaiyur

Opilan

Ervadi

Sethukarai

Pudumadam

Mandapam — SP. Pattinam (Palk Bay)
Arriyaman beach

Atrangarai

Azhangankulam

Puduvalasai

Rameshwaram Island
Pamban

Kundukal

Danushkodi
Periyasamypuram
Kombuthurai
Amalinagar

Alanthalai
Kulasekarapattinam
Manapadu

Periyathalai
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S.No.

)

District
(2

Kanniyakumari

© ® N o 0 & w D

e e e o
® N o o0~ W N B O

Location
3

Kellamanakudi
Pallam
Puthanthurai
Kesavan Puthanthurai
Pozhikarai
Periakadu
Rajakkamangalamthurai
Azhikkal
Kottilpadu

. Kodimunai

. Keezhmidalam

. Melmidalam

. Enaiyam

. Enaiyamchinnathurai
. Eraviputhanthurai

. Vallavilai

. Marthandamthurai

. Neerodi

GAGANDEEP SINGH BEDI
Secretary to Government.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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ABSTRACT

Fisheries — Suo-Motu Public lnterest-Litigation - to take action against
erring fishermen and ensure safety living of the sea animal including
turtles — Notification issued - Amendment — Orders - Issued. ' :

Animal Husbandry, Dairying and Fisheries (FS-3) -Départment(

G.0.(Ms)No.62 Dated.10.3.2017

Thiruvalluvar Aandu-2048
Maasi-26

Read:

1. G.O(Ms)No.146, Animal Husbandry, Dairying and Fisheries
(FS-3) Department, dated.27.9.2016 :

2. From the Commissioner of Fisheries, letter Rc.No.40337/J5/
2014, dated 1.12.2016 and 17.2.2016.

ORDER:

The following Notification shall be published ‘in the Tarmil Nadu
Government Gazette:- bite wiakges

NOTIFICATION.

In exercise of the powers conferred by clause (a) of sub-section (1)
of section 5 of the Tamil Nadu Marine Fishing Regulation Act 1983 (Tamil-
Nadu Act 8 of 1983), the Governor of Tamil'Nadu hereby makes the
following amendments to the Animal Husbandry, Dairying and Fisheries
Department Notification No.ll(1)/AHDF/ 11(b)/2016, published at pages
1-4 .of Part-Il Section 1 of the Tamil Nadu Government Gazette,
Extraordinary dated the 27" September 2016.

(P.T.O)
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&

AMENDMENT

In the said Notification,-

(1) in the preamble,-

(i) Forthe expression “motorized country crafts”, the following
‘expression shall be substituted, namely:-

“‘motorized country crafts with engine capacity of more than 10hp
and usage of ‘ray fish nets’ by motorized country crafts”.

(i) after the expression “coastal areas of Chennai; the expression
“Tiruvallur,” shall be inserted., :

(2) In the table, under the heading “Potential nesting sites of Sea Turtle
along the coast of Tamil Nadu” - :

(i) After SL.No.1, in column (1) and the corresponding entries in
columns (2) and (3), the following shall be inserted, namely:-

“1A Tiruvallur (1) The stretch between North of L&T Kattupalli
port staring from Kalaniji village in the south
to Vairavan Kuppam village in north along
the coastline.

(2) Lighthouse Kuppam near Pulicat within
Pulicat Birds Sanctuary”.

(iii) for the entry “Kottivakkam to Kovalam: Beach”, in column (3)
against the entries ‘2’ in column (1) and “Kanchipuram’ in column (2)
thereof, the entry ‘Kottivakkam to Alambaraikuppam’ shall be substituted.

(BY ORDER OF THE GOVERNOR)

GAGANDEEP SINGH BEDI
~ Principal Secretary to Government

To :

The Works Manager, Government Central Press, Chennai-79.
- (for publication and Notification and to- send 50 copies to Government). -

Commissioner of Fisheries, Chennai-6.

The Director General, Coast Guard, New Delhi.

Copy to: '

The Public Department, Chennai-9.

The Home Department, Chennai-9.

The Law Department, Chennai - 9. :
The Senior Personal Assistant to Hon'ble Minister(Fisheries)Chennai - 9.
The Private Secretary to Secretary to Government,

Animal Husbandry, Dairying and Fisheries Department, Chennai-9

Stock file / Spare Copies.

/IForwarded By Order// o O
Section Officer



15 ANNEXURE 3

© [Regd. No. TN/CCN/467/2012-14.
'GG=RNMENT OF TAMIL NADU [R. Dis. No. 197/2009.
2017 : _ [Price: Re. 0.80 Paise.

TAMIL NADU
GOVERNMENT GAZETTE

EXTRAORDINARY  PUBLISHED BY AUTHORITY

No. 60] CHENNAI, FRIDAY, MARCH 10, 2017
Maasi 26, Thunmugi, Thiruvaliuvar Aandu-2048

Part lI—Section 1

Notifications or Orders of specific character or of particular interest to the public
issued by Secretariat Departments.

NOTIFICATIONS BY GOVERNMENT

ANIMAL HUSBANDRY, DAIRYING AND FISHERIES DEPARTMENT

PROHIBITION OF FISHING BY ANY KIND OF FISHING VESSELS IN A RADIUS OF
5 NAUTICAL MILES AROUND THE POTENTIAL NESTING AND BREADING SITES OF SEA
TURTLES IN THE COASTAL AREAS UNDER THE TAMIL NADU MARINE FISHING
REGULATION ACT, 1983.

Amendment to Notification

[G.O. Ms. No. 62, Animal Husbandry, Dairying and Fisheries (FS-3), 10th March 2017
Maasi 26, Thunmugi, Thiruvalluvar Aandu-2048.]

No.lI(1)/AHDF/7(c)/2017.

In exercise of the powers conferred by clauéé (a) of sub-section (1) of Section 5 of the
Tamil Nadu Marine Fishing Regulation Act,1983 (Tamil Nadu Act 8 of 1983), the Governor of
Tamil Nadu hereby makes the following amendments to the Animal Husbandry, Dairying and
Fisheries Department Notification No.ll(1)/AHDF/ 11(b)/2016, published at p2ges = 1-4 of
Part-1l Section 1 of the Tamil Nadu Government Gazette, Extraordinary dated the
27th September 2016. '

Ex-11-1(60) g6
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AR

AMENDMENT
In the said Notification,-

(1) in the preamble,-

(i) For the expression “motorized country crafts’, the following expression shall be
substituted, namely:-

. “motorized country crafts with engine capacity of more than 10 HP and usage of
‘ray fish nets’ by motorized country crafts”.

(ii) after the expression “coastal areas of Chennai; the expression “Tiruvallur,” shall be
inserted.,

(2) In the table, under the heading “Potential neéting sites of Sea Turtle along the coast of
Tamil Nadu” - :

(i)  After SLNo.1, in column (1) and the corresponding entries in columns (2) and (3),
the following shall be inserted, namely:- ;

.“1A Tiruvallur (1) The stretch between North of L&T Kattupalli port staring from
Kalanji Village in the south to Vairavan Kuppam Village in north
along the coastline.

(2) Lighthouse Kuppam near Pulicat within Pulicat Birds Sanctuary”.

(iiiy for the entry “Kottivakkam to Kovalam Beach”, in column (3) against the entries
‘2" in column (1) and “Kanchipuram’ in column (2) thereof, the entry ‘Kottivakkam to
Alambaraikuppam’ shall be substituted.

GAGANDEEP SINGH BEDI
Principal Secretary to Govemment

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU



. ANNEXURE 4

Office of the Commissioner, Fisheries
and Fishermen Welfare Department,
Chennai - 600 035.

Rc. No. 40337/J6/2014 Dated 22.01.2025
MEMORANDUM
Sub : Marine Fisheries - Tamil Nadu Marine Fishing

Regulation Act, 1983 -Authorized Officers to Authorize

the Police Officers in the cadre of Inspector/ Sub-

Inspector- of Police in Marine Enforcement Wing - to

discharge the duties to enter, search, seize, any fishing

vessel- regarding

Ref : 1 TNadu Marine Fishing Regulation (Amendment)

Act, 2016.

2 G.O (MS) No. 165, Animal Husbandry, Dairying and
Fisheries (FS-3) Department dated 12.11.2019

3. Minutes of the meeting on Conservation of Sea
Turtle under the Chairmanship of Chief Secretary
to Government held on 21.01.2025

Fhkrhhhhk

As per the section6(3) of TNMFR Act 1983, no owner or master of a
fishing vessel shall use or cause or allow to use the fishing vessel without sea
safety, surveillance and communication system. Further, as per the Tamil
Nadu Marine Fishing Regulation Amendment Act 2016, the following safety,
surveillance and communication systems are mandatory components as

specified under schedule 4 of the TNMFR Rules 2020.

Sl.No. Mechanised Fishing Vessel

1 Two humbers of First-aid kit.

2 There shall be approved life jackets on board (approved by
mercantile marine department) so that one adult life jacket is
available for every person onboard.

3 Two lifebuoys to be kept hanged one on each side of the vessel.
Of the two, one shall have a life line attached to a self-igniting
light;

Foam type fire extinguisher in the engine room

Two buckets with sand

One aneroid barometer

VHF, HF, VMS/VTS etc., shall be provided in every vessel that
stays at sea for more than 48 hours and in every vessels that
travels a distance more than 50 nautical miles from the base of
operation

DAT- Distress Alert Transmitter

Navigational equipment’s
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SL.No. Mechanised Fishing Vessel

1) Compass, 2) G.P.S, 3) Echo sounder, 4) Navigational lights,
5) Flags. '

10 |Suitable flares for use at the time of distress

11 |Shall have a log book to be maintained by the driver

12 |Shall have an emergency ‘SAIL’. '

13 |One number of two band battery operated transistor

Transponder is a GPS based two way communication system. Therefore,
transponders are mandatory communication device as per the aforementioned
clause. In this regard, it is clarified that switching of Transponder (VTS) is an
offence. In this regard, the Authorized Officers are requested to sensitize the
mechanized fishing boat owners to switch on transponder and instructed to
take stringent action against the boat owners not following the instructions
under the aforementioned clauses of the TNMFR Act.

In addition, it is to inform that in the Tamil Nadu Marine Fishing
Regulation (Amendment) Act, 2016, a provision for inspection Ofﬁcer.has
been made to discharge the various enforcement functions of the Tamil Nadu
Marine Fishing Regulation Act 1983 and under section 4 (2) of TNMFR Act
1983 the authorized officer, may by an order, authorize an Inspection Officer .
to exercise the powers and discharge the duties, for the purpose of registration
of fishing vessel, licensing of fishing vessel and to enter, search, seize, any
fishing vessel, as may be specified in the order.

It is to inform that in the reference 2rd cited, the Government have
issued order to create “Marine Enforcement Wing” for the State Fisheries
Department and issued administrative and financial approvals with duties
and responsibilities of Marine Enforcement Wing for enforcing the Tamil Nadu
Marine Fishing Regulation Act, 1983 and Rules.

In the said Government order in annexure IV, it has been informed that
the Police officers in the cadre of Inspector / Sub- Inspector of Police of Marine
Enforcement Wing will be authorized the powers of Inspection Officer partly
or wholly by the Authorized officers as Inspection Officers. They will also plan
and coordinate the Patrolling and Sea rescue operations and implement the
Tamil Nadu Marine fishing Regulation Act (Copy enclosed).

Hence, all Authorized Officers/ Assistant Director of Fisheries and

Fishermen Welfare are instructed to authorize the Inspector/ Sub-Inspector
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of Police of Marine Enforcement Wing as "inspection officers" under the Tamil
Nadu Marine Fishing Regulation Act, 1983 to enter, search, and seize any
fishing vessel as per the provisions of the Act. The copy the authorization order
should be sent to Head office and to Marine Enforcement Wing, Chennai
without fail.

Further, the Authorised Officers/ Assistant Director of Fisheries and
Fishermen Welfare are requested to instruct the Marine Enforcement Wing to
plan the Joint patrolling with the Coastal Security Group, Forest Department
and Indian Coast Guard during the Turtle breeding Season, marine fisheries
conservation activities, coastal security and Rescue operations.

Encl : as above
Sd/-L.A.G. Julius Edward
for Commissioner,
Fisheries and Fishermen Welfare
y s
for Commissioner,
Qﬂ Fisheries and Fishermen Welfare

To 3:\&6

Assistant Director of Fisheries and Fishermen Welfare
Tiruvallur, FHMW-Chennai, Chennai, Kanchipuram, Villupuram,
Cuddalore, Mayiladuthurai, Nagapattinam, Tiruvarur, Thanjavur,
Pudukottai, Ramanathapuram North, Ramanathapuram South,
Mandapam, Rameswaram, FHMW-Thoothukudi, Thoothukudi,
Radhapuram, Kanniyakumari, Colachel, Thengaipattanam.

Copy to the Joint Director of Fisheries and Fishermen Welfare (Regional),
Chennai, Nagapattinam, Thoothukudi

Copy to the Deputy Director of Fisheries and Fishermen Welfare (Regional),
Cuddalore, Tiruchirappalli, Ramanathapuram, Kanniyakumari

Copy to the Superintendent of Police, Marine Enforcement Wing,
Chennai 35

Copy to the Deputy Superintendent of Police, Marine Enforcement Wing,
Chennai 35 '



20 ANNEXURE 5

Bebrauamb whmnb Beorant 1500551600

Sty mt Qumisl

SO UAWBICs e aureir MBA, DFTNE Bty cuphigib Sigucucoft/

=-5afl Suas@n, Sovam SWESDHH (Do),
Bedrouemid wih myib Beoreuit 15605 516/, Bebrauarib whHmub Beoreult (5608 5ICOD.
BesrShg & SHlcom(p s Gweomaorsmwts 9fley, @&t - 06

@ &siremeor13

[H86.6TGHN : 220/31/2024  Bpdr: 24.012025
SubemuouSiy,

Quraydr:  &L6o cuamib - QEssTEmeT e _LIb - BTy, FHicoMUPs GLOooT TN LD
9fley - Qaciicoar wIa LS5 Gaihs 7 cdcsiuGsdr 5 &0
owd  GsToodb@EHdr  Barfigillde  FRUUL(draTgl -
e FuuL_Gsdr B GhoiusSflscms s1éed QFlag - Osmfuns

G&ciTromer LA LFems Gaibs (IND-TN-02-MM-319, IND-TN-02-MM-169,
IND-TN-02-MM-344, IND-TN-02-MM-346, IND-TN-02-MM-104, IND-TN-02-MM-2219,
whoib IND-TN-02-MM-2409) 8w 7 dfosluL@Gsdr sLbs 23012025 SiTMH)
QFcTomoT LIV L. DGToow S UGSUNd Bnfliyssgs o flu SpsTmhsdr epood
BepusononSluydrargy. Guepb, Benily. aflemeliuLGEHdr 5 &L oo GBTewcoailib@er
Beorly. GsmpleSleo FRHUL_L gI, SWBIDBIEH &6 Berdly @WhiIGW oD FLLIb (Slaps5sh) -
2020, @isSwmub-2 Gifle| - 5(3)a)6T wHDIb SWOUDHBT([H &L_co BTGy RARRIGP D E;LLI])-
1983 @i Swimunb-2 QOfley) - 5(2) 2_L_Sifley (a)Xb)-cir B &L S0 Bl QFweonGSb.

arBoy, SBIHBIR &Lc Banlly RWhEGWeD &FLb Slapsdsh) - 2020,
Si55wmub-2 Gfley - 5(38)a)est wHDID SBUDHBI(H HL_co Beirlly. RUREIGPEOD &FI° 1L 1b-1983
SSSumub-2 Ofle - 5(2) 2 L 9fle; 1axb)sr 8 L Homs Bdlwg GhHoGwer &apsd
GuhacrL 7 dilewstuL@sdr Barer @&hHoiusSliflécmsscmer SiUy o@D Digicucol/
Soocor SwsGBY  (wedorocob), Berauerb wHMID Beor Booggicom, O\F ST T
DicuiasEH @ uailibgl FluGSEUURSDGI. th
S vty : @GHDiLSSlos . 07 5 SEG I

Bedrauarib wii)mib Beorautt 560 GHIOM

Beirlg Gispmps Geomaioremiod Slfle)

o @& i1 6 o1
i
e do uadibgl swiGEEILHEDY : oW , BesraiaTib b mib Besraut HeosgicoD,

G\FciTemET- 35



ANNEXURE 5


